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(a) whether MIs. Pepsi Foods Pvt. 
Limited is alleged to have over-invoiced the 
machinery imported by it from USA through 
MIs. Crunch Barrel Foods Inc., Dallas, Texas, 
USA; 

(b) if so, the details thereof; 

(c) whether the case has been investi-
gated by the Government; and 

(d) if so, the outcomether90f and action 
taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) to (d). Investigations regarding the alleged 
over-invoicing of import of machinery by ~I 
s. Pepsi Foods (P) Ltd. through MIs. Crunch 
Barrel Foods Inc. Dallas, Texas, USA have 
been initiated by the Directorate of En-
forcement. 

Trade with China 

114. SHRI V. SREENIVASA 
PRASAD: 

SHAI SUKHENDRA SINGH: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether neW areas and identifica-
tion of items for impart and export between 
India and China have been worked out re-
cently; 

(b) whether during his recent visit to 
China, any kind of new assurances have 
been given; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTTAM DAS PATEL): 

(a) to (c). Commerce Minister led the Indian 
delegation to Beijing for the second meeting 
of the Joint Ministerial group on Economic 
Cooperation and Trade, Science and Tech~ 
nology. The two sides recognised potential 
for development of Trade, Economic and 
Technological Cooperation and discussed 
measures needed to be adopted to realise 
this. On conclusion of the meeting. Agreed 
Minutes and a Trade Protocol covering the 
period February, 1991 to February, 1992, 
were Signed. 

Both sides agreed to expand and di-
versify bilateral trade. 

The Trade Protocol lists non-traditional 
items such as oil field. Chemicals, Agro-
chemicals, Power generation equipment, 
tele-Communication equipment, Photocopi-
ers, Railway rolling stock, Computer 
softwares as items of export interest to India. 
Coking coal, Oil drilling equipment, Petroleum 
and petroleum'Products have been included 
in Chinese items of export. It has been 
agreed that China would import more iron 
ore from India and supply larger quantities of 
rawsilk and silk yarn. Both sides have agreed, 
in prtnciple, to resume bordQr trade. 

Demand for separate bench of Andhra 
Pradesh High Court at Vishakhapatnam 

115. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether the Unton Government 
have received any representation demand 
from the general public of Andhra Pradesh to 
set up a separate bench of Andhra Pradesh 
High Court at Visakhapatnam; 

(b) if so, the action taken by the Gov-
ernment in this regard; and 

(c) the time by which the bench is likely 
to be set up? 
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THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (DR. 
SUBRAMANIAM SWAMY): (a) Ves, Sir .. 

(b) The papas_. tarlhe esIabIshment 
aI t..dIes of High Courts ..., from their 
pincipll ....... 8fUItained only ...... 
'*-dflomIheCDIICImedStaieGov .. iIftI8d 
in c:ansuIIaIian wiIh .. a.w ~ ... of the 
High Court No propcJIai has been I8CIIived 
tram .. OJtI.-nm8It af Andhra Pradesh in 
tlisNpld. 

(c) Does aaI arise. 

(b) fl3lhasnJC8iwJd such rwi8wreports 
from ...... 01 the baf*s engaged .. CI8diI 
card business. lhasa ildicale thai cadi 
CIId business has canIrbJIed to the OIMIIII 
plaflabM, and QISIamer .... GI .... 
baI*'. On the basis 01 ..... iILO&' .. 
boaJds 01 the CDDIIIIed ........ ill-
.... ••• d the .... to......" ...... '*-
tar 18Cau.y and III cia..., IaIow up .. 
0Nrdue accounIL 

117. SHRIMATI VASUNOHARA 
RAJE: 

PRlf. YADUtlATHPMIEY: 

111. SHR. KUSUMA KRISHNA WiI ....... d COIIMERCE be 
MlJAniY: VIiI ... Ynislerof ~ be pie ••• to .... : 
IPha •• dto .... : 

(a) whadw1hemmmetciaibalU .... 
.... bvtheAesenfe Bankof Indiato ..... 
Ihe cperaIion of ~ cant 8Cheme; and 

(b) I so, themai1 points brought QUI in 
the nwiew and steps taken 10 recIiIy the 
drawbadcs. I any? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN lHE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVLJAV SINGH): 
(a> Reserve Bank of India CRBI) has reported 
that the banks engaged in credit card busi-
ness were advised by RBI in November, 
1990, to prepare compr.hensiv, review r. 
pons on the operationa of credit card schemes 
in the;' banks and place such review reports 
before their respective Boards. The review 
reports are required to cover, inter·alia, de-
tails of the number of cards issued and 
outstanding, numb.rof active cards, average 
turn over per card. average time taken for 
recovery of dues from the card holders. cost 
benefit analysis of thl credit card business, 
etc. 

(8) ........ Indo-aMna bonier 1rada 
had ............................ . 
1hereforI. 

(b) ....... the Gown.....,. ....... 
cided 10 ...... bonier trade ... aw.; 

(c) Iso.1henew .... ida.IIIiad ....... 
and 

(d) whenthe Indo-China bonier trade is 
expected to be resumed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTTAMOAS PATEL): 
(a) A Border Trade Ag .... ment was signed 
with China on 29th AprI. 1954, for a period of 
8 years. With neither country having ex-
pressed de.ir. to further extend it, the 
Agreement expired in 1962. 

(b) to (d). India and China have agreed. 
in principfe, to resume border trade. Actual 
reaumtion of border trade can tlk. place 
only aftar details are mutually finalised be .. 
tween the two countries. 




